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L S | I¥TROBUGTION

. - §, the Chairparson, Public Aeeours Gommitee (2017-18), having been authorsed By
he Commities, do present this Eighty Fifth Repori (Sixteerth Lok Sabha) on Tribal Sub-

Hian” hased on Report Ha.33 of 2045 of Complroller and Auditor General of India, Unfon ~ -

Govemment pertaiiing to the Ministries of Human Resource Development, Healh & Family
Welfare and AYUSH. : .

2. . The Repott of ihe Comptroller and Auditor General of indie was faid an the Tahle of
the House on 8™ December, 2015.

3. The Public Accounts Commitlee (2016-17) took ‘up the subject for -detaiied
examination and report. The Sub-Commitiee-TV was constiuted underfhe Convenorship of
Shri Bhartruhad Mahtab, M.P and Member of PAC that took evidence of the representatives
of the Minisfries of Human Resource Development, Health & Family Welfare and AYUSHan
the subject at thelr siflings feld on 208 September, 2016 and 5% January, -2017.
Accordingly, & draft Repart was prepared and finalized by the Sub-Comimitiee and placed
before the Conumitise for their consideration. : S

4 The Publi: fccaunts Committee (2017-18) considered and adapled this draft Report

at their siting hefd an 13® Ociober, 2017. Minules of the sittings are appended to the
Report.’ ' _ _ : ; _

5.  For Facility of refera‘ma and convenierice, the Uhé&m_aﬁnnsfﬁemmmendaﬁﬂns of the
Commitiee have been printed in bold and form Part If of the Report.- '

5. The Commilse would like fo express their thanks o the epresentatives of the
Ministiies of Human Resource Development, Health & Family Weifare and AYUSH for
tendering “eviderxe hefare fhem and fumishing information in canneclion with the
examination of the subject. ' ' SR ' -

7. The Commiiee place on record their apprediation of the assistance rendered fo them
in the matier by the office ol the Comptraller and Auditor General of Indfa. -

CMEWDELHE . - | SHRI MALLIKARJLIN KHARGE
4 Dacemhber, 2017 - - : : Chairperson,
i3 Agrahayana, 1938 {Saka) | . _ Public Accounts Comimilie




REPORT
PART -1

] INTRODUCTORY

'T-Ir-ﬂs Report is based on Report Nu.33 of 2015 of CRAG's l’erfﬁ.rmance
Audit Repm't on Tribal Sub-Plan for the year 2011-12 to 2013-14, periaining {0
the Mlmstry of Human Resource Develﬂpment Mlmstw of Health & Family
Welfare ann:l Ministry of AYUSH ' -

2 The Sub—f.‘.ummﬁiee —IV of Public Accounts Committee {2016—1?) taok up
the subject fur detailed examination and took oral evidence of the representatwes
_ nf the Mlnlstnas nf Human Resource Development, Minislry of Health & Family
Welfare and Mm:sh'y of AYUSH and obtained written replies on the subject.
Based on thesa oral evidences and written rep_!les, the Sub-Commiltee exammed
the subiect in detail. . ' h L

3. The perﬁtstence and perpeiuatmn of sacmeconnmm backwardness in
_ splte of the dew:eiopment effnrts had warranted a special and focussed strategyr
and a need for a separate pcuhcy instrument for the Scheduled Tribes {8Ts) to

enable them to share the benefits of deveinpinental growihin a more equitable

manner. A comprehensive policy of profection, welfare and development of the

STs was prepared by an Expert Committee set up in 1972 which finally gave

‘birth to Tribat Sub-Plan for Scheduled Tribes in 1976. The Tribal Sub-Plan (TSP)

T was adnpted fot the first tifme in the Fifth’ Fwe Year Plan {1974-75). The pnnctpa]

gim of the TSP is to bridge the gap between the 5Ts and the generai population
with respect to all socio-€conomic development lnc[:c::s_ttnrs in & _Bm_e__: _bound
" manner. The Tribal Sub-Plan aims to channelize the-flow of outlay and benefits
from the general sectors in the Central Ministries/Departments -' fc:-r. the
devéiopment of §1s both in physical and financial tgrrnsl

1 .




4. TSP strategy has twin cb}cciwc namcly SOGCI0-eCONOMIC dcvcicpmcnt cf
Scheduled Tribes and p ctcciucn of tribals against exploitation. Guidslines on
 formutation, 1mplcmcntaf cn and moniforing of TSP have heen issued by the
Flannmg Ccmmlcslcn from fime to fime to fhe States/UTs and Ceniral M!ntstncc'
. for the formulafion and cﬁcctwe rmpicmcntatlcn of the TSP. The Iact remclcn Was
dene in 2005, which inter-alia suggested (as per gmdclmcc issued e 2006): ( )
earrarking of plan funds in prcpcr[;cn to the Scheduled Caste (SC) and _
Schaduled Tribe {ST] population baoth at the Central and State levels: (i) i
Scheduled Caste Sub Plan & Tribal Sub—F’Ian funds showild be non-divertible and ‘

nc-_n -lapsahle; (' i) designing proper and_ appropriate  developmental” -

prcgrammcsfccixcmcsfaciiviticc'; (v} Creation of separate -budget heads/sub-
heads for different sectors; and (V}Crcaticn of effective rncnitcﬁng mechanism.
In 2010, a task force identified 28 Central Minictricsfdcp'artmcntc in tenins of their,
' cbllgatlcn to earmark allocation in propartion to the poputation- of STs iy
accordance with these policy gmdchncs 28 Central thstncs![lcpartmcnts |
allocated T 64389.73 crore as TSP fund during 2011-12 to 2013-14. Further, the
guidelines also pivide that the Tribal Welfare Departments wilf be ccdai,
Depattments for the formulation of the TSP in the States. The TSP conceptis not
applicable o the &ibhal majority States where tribals rcprcccnt more than 60 pcr
cent of the pcpuiattcn since the Annual Plan in these StatcsﬂJT s is tisell & Trlbal
Plan.

5 Intheir Repcrt, Audit has made the fciicwmg cbscwatmns on the flnanclal_ _
management af TSF’ implemeniation, mcnitcnng ancl achievements of TSP, |



— %-WEM(—F!MGIEL—MAG—EMENT OF-TSPEUNDS

.ﬁ. in their Report, Audit revealed that the strategy for developrent of 8Ts
through Tribat Sub-Plan included earmarking of Plan funds of Ceniral
Mm{etnes!Depertmente info @ separate head of eeeeunt ie. 0796-Plan head
eirengthenlng of administrative e:renqement for |mplementmg end monitoring the |
TSP funds. Audit eheerved that no segregation of TSP funds urnder each scheme
i the 0786-Plan Heed at Stetefd[etneﬂhleek level was euet!ahle The Depertmeni:- :
~ of School Edtication & LiiE!I’EG'y' Department of Higher Education and Depattrment
of Heelth end Faenily Welfere had not adopied the specified earmarking noms
" te. 10.7 %, 7.5 %, 8.2 % and 2% respectively. There was ehert release of TSP
funde by 713138 Db crore dunng 201 1 12 f0 2013-14.

7. Audit alsa observed that no, eegregetien of TSP funds and release of TSP
funds did not synchronise with the elleeetic-ne made by.-the Depariments. Audit
also noticed inat there was. incomect release of TSP funds to tribal majorily
. States, where tnba!s represent more than G0 per cent of the population as well as
release of TSP {unds io hon ST pepuleted States- where ST pepu!ateen was Nil
as per Ceneue 2011.

-8 Wih regafd te eermerklng of Tnbe[ Sub-Flen funds of Cenitral
Ministries/Departments inte a separafe head of account and monitoting of the '

seme, ‘the Depariment ef School Education & Literacy siated as follows:

_*Earmarking of eentr'e[ funds is done as per the MHRD’e-

Guideline for Implementation of Programmes and Schemes under

. Scheduled Castes Sub Plan (SGSP) and Tribal Sub Plan (TSP)

which 'pre;.fidee 20% for SC Gempeﬂent- and 10.7% for ST

‘Component in rtespect of Department of ‘Sehool Education &
Literacy. o '




dtrneds for imp't--mentetten of S5A programime, the central share is

refeased as ad-hoc instalment (in the heg!n_nlng of the financial year
Lo, April-May), balance of the 1% instalment (July-August) and 2™

Jinstalment (Deteber Neverhl::er} the release of central share is
. done as per the provisions of General Fmanctat Rule {GFR} and
- Mangal on Financial Management and Procurement (FM&F‘) of S8A,

After release of the ad-hoc instalment, the balance of the 1™
metetment and 2™ metetment are reteeeect affer submission of
reqmred documents by States and UTs thet inciude prewemne[ UCe
expenditure statement, etetem_ertt showing the cumulative release of
state share, statement on eeﬁiement of outstanding advances, audit

repoit, dudited ufilization certificate and Annexure-IX, XvI and XXV
of Manuai on FM&P. |

' The rélease of stafe share is ensured by the fact that the
central share is released only after the commensurate state share is’

 released by the Statee The sanction letter issued by the

Depariment also clearly menﬁene that. the commensurate state
share has to be released within.one month t'rern the receipt of cenfral

- ghare.

Querterly meetlnge of F[nenee Contrallers (FCs} of State -
Imgfetnenting Societies (GlSs) are een\.fened by the Department 1o
review the fi nenetel progress and financial menegement This would,
now, also be monitored through the SSA-SHAGUN pertel deveteped

far ontine monitoring of SSA.

a—eFete:—te—eeeem—the—eefterFﬁ—em eentmueue availability Of - —t-




- __Rashiriva Madhyamik Shiksha Abhiyan-RMSA)

Sanction orders explicitly mention the ce_nfral- share &
comespanding siate shate fo be released immediéteif by State to-
State Implementing Agency. The reléase of funds and utilization is
alsa monitored through anline Project -Mnniinring System (PMS} 'éf :

. RMSA.

Mld Dav Meal Scheme {MDM) -

The funds are earrnarked for General, Scheduled Casie Sub
Plan (SCSP) & Tribal Sub Plan (TSP) categories in the ratia of 69.10.
%, 2020 % & 1070 % respectively as per the direction of fhe -
- efstwhile Planning Commission. The funds are released under Mid -'
Day Meal Scheme in two msiaiments in the ratfio of Eﬂ 40. fn order to
'enﬁure smooth |rnplemeni:atmn of the scheme the 1st instalment 1:-3' |
5egmgated info ad-hoc release at the rate of 25 % of the 1st
ingtaiment. The ad-hoc release [ is made in the month of Aprii without
insisting for any information from the State- Govemment. The _-
batance of 1st instalment (35%) is released after receiving
infosmation about the uhspent balance from the refeases of previous
year and matching cnntnbuﬁun by the State against the. minimum
mandatmy share for the sharable components {conkmg cost_
heroradum fo cook-cum helpers-& consfruction. of kitchen-cun
étm‘es] The balancel 40% is re[éaael:[ aﬁér receivir_ig the utilisation
certificate * for the prewous releases, expériditl.ire statement, "
confisming that the stafe has |ncurred ‘80% or more expenditure
against the available funds (unspent balaiice & releases under ad-

hoc as well as balance of .1st instalment) and cﬁnﬁnn_éﬁcﬁ that the




- émmw&leaueuﬁhe—mmmmmandatcw uhaaeuagam i &.haraia{h

- compenents.”
To ensure compliance, the Deparitnent further stated as under:

"It has been emphasized fo all States fo ensure strict
cump!ian_t:e on maintenance _E:-f the separate account/récord/Head for
ﬂ;e funds received and expenditure incurred under TSP from this'

~ Financial Year itself. wherever pussible but stnctly from next
_ﬁnam:ial year. This may also be reﬁectec[ m the FII'[EI Utilization
Cerfificate submitted to the Department. This would enable. the,
‘Department to ensure that the expenditure reported under the head
0796 s actually linked with the fiow of benefits to STs. This wolld
alss be monitored through the SSA-SHAGUN portal developed for-
onfine monitoring of Sarva Shiksha Abhiyan (SSA). Similarly, for
other schemes also, funds are released in pmportlon fo pupmatmn
' DfSTE in respective States- _

The Departmé;nt of Highér Education stated as under:

“in. Departr_neni of Higher Education funds are -released to
UGG under General, SC, ST components, which in'turn-fele_aées
funds to Central Universities and other institutions, fecognized urder
2(f) and 12B of UGC Act, 1856, under these heads. As such there is -
no question of segregatmg of TSP funds at Siate.-*Dlstncthinck
levet.” '

Dunng oral evidence ihe representatwes aof the Depariment of ngher
Eduaat}cn further stated that;

"Higher Educafion — unlike the other depariments — is
institzdion-centric. We have. a nelwo'r}é of Ceniral Universities and
_ . _



- .c:-ihei'—insiiiuﬁgns.-—We—lela;—rmt follew—er—we—do -not—release tothe———
" Ststes, primanily to the institutions. In that, there are established

frameworks for thié; of which, the University Grants Commission i

the key hut we alsa have the Al ‘India Gouncil for Technical '
Education as well as the institution. We are now almost entizely
automatized in our financial flows. But those are the flows in whi{ﬁh_

the framework is still budgetary and it consists black grants that are .
released to.the institutions and the segmentation, which-is past of the
plan, has been followed. As of now, there is a very clear

segmentation of the Tribal Sub-Plan and it is a paﬁ of the Plan.”

9._- The Minisiry of Health and -Fa'rniiy Weifare have stated that all the
Statesﬂ.l'i's have been directed to report head wise expenditure in FMR for |
General SC and ST under the Nafional Heaith Mission (NHRD. Fudher fo ensure
proper feporfing of e:-rpandliure under these components under the NHM, the
Ministry with support of NIC 'has'deﬁeiupéd PIP software that would help in
_pm;ﬁnsing separale component wise planning and budgeting for diﬂe-rent- '
activittes. This has heen made operafional and aft future PlPs wnll be. recewed
eleckonically through the PP software.

10.  With regard to release of TSP fund to tribal majority States and non-ST
populated States the representatives of the Mlnlstry of AYUSH have stated as

under

. *The issue here is égain that fribal ma:jarit\_( States do not
qualify under TSP. Somehow this clarity was ot there and the
funds have been refeased by two of ous Councils to tibal-majority.
States. This mistake is acknowledged and i wit hot happen in
future.” |




EPT rsp%Ltg—ﬁqa-ﬁmdﬁ—ﬁndingTGf—a‘;a#!nm-aﬁbe‘as;;qalﬁi%ﬁ%,—ih{a—ffﬁnEﬁ.ﬂ';f—_—'—
of Health &-Famiﬁl Welfare stated s follows:

“Immunization programme targets children which are eiigible
for minaﬂon 'I'hé supplies are based on the birth cohort iﬁ
Rouine kmmunization and target beneficiaries in Pulse F‘DIIO
Immnumization programme, lrrespectwe of the fact that the child

| belotgs fo which category. Thus, the programme addresses the
equality issue. Hence, the supplies of the vaccines are based on the .
target, s0 is the operational cost. The Department has nevér. |
recaived any stn-:k ot mfﬂrmatmn from the entire country tnciudlng
- teibat aveas. ' '

e Natmnal Programme For Prevention and Control of
Canc;er Dtabetes Cardiovascufar Disease and Stroke (NPCDCS) -
and National Programme for Health Care for the Eldetly (NPHCE)
have been brought urider the umbrella of NHM dufing the FY.2013-
14, ' '

Full amount was not released for NPHCiE and NPCDCS due
fo high unspent balance in these programmes. However, the savings
under these programmes under TSP were utifized, for ofher
programmes under TSP only. Thus, there was no overall shortfalf in -
utitization of TSP budget under the NHM.” -

B. NUN-CRE&TIDN OF NON-LAPSABLE CENTRAL POOL OF TSP FUND

12, Audit, in their Report noted that as per revised gui'de!ines', TSP funﬂs
remainiﬁg unufifized at the end of a financial ';rear may be fransferred infe a non--
" lapsable pool of TSP funds and funds fiom the Non-Lapsable Céntf‘é_! Pool of
| TSP fund (NLCPTF) may be affocated to Ministry of Trbal Affairs for




- —|mplementlngﬁehemesmiuswegder de\felepmeni of-S3Fs—1 ]']E-i'ﬂﬁ&ﬁ"lmtﬁdﬂiiﬁﬂ ——
of Inter-Ministerial Commiftée (2013) also clarified that in case i was found that o
fhe earmarked funds for TSP in a padicular _y'ear was not spent in prupuril_nn (.
the share of ST population in the State, it must be ensuréd that the. gap was R
funded suitably for prmriding funds fo that extem:f in- the non—lapéab!e pooi o be

 administered by the nodal Ministry i.e Ministry of Tribal Affairs which may in o

- allocate the funds. for |mp!ementmg schemes excluswely for the benefit of §Ts.

- Audit found that NLCPTF had not been formulated so. far and thus, the concept
of transfer of unuiiiised TSP fund to NLCPTF remain a non-starter, indicating '
inadequate conto! on the management of funds by the Departments. Audit
noticed severat deﬁciencieé in fhe financial management of TSP funds in_ the

- selected schemes in the states such as non-maintenance of separate a_s::e:ﬂunf of '_

TSP fund, sharffdelay in release by Central -Gn\.femment!Stéte Government,
nnnfunder utilisation of TSP fund ete. _; o

13, When. em;mred as to- Wh’f Nnn—lapsahle Centra{ Pool of TSP fund '
'{NLGPTF} was nof formulated as given in the TSP guidelines, the Department of -
School Educatmn & Literacy had stated that: '

“As per the Allucatinn of EUSIHEEE Rules 1961 {amended from
time to time), the Ministry of Tribal Affairs shall be the nodal Ministry
..fnr overall policy, -planning and coowdination of pra_g‘ramm'e's of
development for the Scheduled Tribes. Accordingly, the formatation
‘of Nan-Lapsable Pool of TSP Fund (NLCPTF) may be explored by
 Misistry of Tribal Affairs. This Depariment’ will- extend the full

" cooperation in materiaiizing the formulation of NLGPTE "




. ...The D-eqyrbnem oi-Higher-Eduea smnhczd—siaﬁd—the-fellawmai

“Ihe utiiization of funds for TEP are checked befnre’ re!easing
further grants. Since the ufilization is mmpicte no non-lapsable pool
was mnstituted "

14.  In reply fo the query of the Committee as fo how unused TSP funds are
surrendered and tracked in the absence nf_a non-fapsable pool, the Departments
of Si::hunt Education & Literacy and Higher Education had stated that the amount

released as. central share undef 8C component, ST component and G’enera["

'Cumponent are utlllzed for incurring- expenditure for lmpiementattun of the_

approved intervention durmg financial year. The unspent balance as on 15‘t Apnl
of the next financial year is pmpumunately divided between central share and
state share as per the existing funding paﬁern The unspent balance on st Apnf

is adjusted while - reieasmg the centrat share during suhsequent fi nant:;al year .

The unspert balance is to be_ ‘used for the implementation of apprwed

intervention during the néxt financiat year. The Department of Higher Education -

further stafed that UGC has opened separate Bank Aceaunts for the unutilizet[
amount under the head Comes back into the same. acmunf_

45, With regard to the current status of Non-lapsantg Central Pool of TSP fund

(NLCPTF}, Depariments of Schoot Education & Literacy and Higher Education °

 have stated that &t is for the Ministry of Triba Aftairs ta provide information on'the

stafus of NLGF‘TF In this regard the Mln;stry of Tribal Aftairs have stated as

follows?

“The i issue of Non- ]apsable poc«[ of funds is bemg handied by
NITS Aayog. (The Non-lapsable Pool of Centmi Resources {NLLF‘R)
scheme for North East region was mooted by the P{anmng
Commisman and approved by the Union Cabmet) -

v .




_. In a-meeting téiee&ﬁy-?rinripalﬁeereiaw to-Prime Ministeron- -
11th November 20186, the issue was discussed and NITL Aayog has
_bﬁen asked fo ex-;zmme in cunsuli:atlon with relevant Ministries and
Cabinet Secreiariat, if the allocations under TSP be made non-
lapsable, and recﬁmmend appropriate -action.- This Ministy has
given its-suggestions to NITI Aayog inthis regard” -

During aral evidence the repres-entatives' t:f the Minis'tr}; of Tribal Affairs
aiso sfated that the Mmistry want TSP fund to be made nun—lapsabla and have

suggested accurdmgly

C. DELAYS I THE FORMATION OF NODAL UNITS

16. . Aud:t htghhghted that as per the gu:dellnes of Plannlng Commission

{2006) the TSP was 1o be implemented by consfitution of dedicated linit in every
Mlmstryfi}epartment The basic uhjectwe of Tribal Sub-Plan was to channelize
the flow of outlays from central Mln[stnestepaﬂmenfs by earmarkmg funds for
the deveiopment af Scheduled Tribes | in the States, at least in pmparﬂun to their
poputation. Hawever, even though funds from central [evel were released under
mfumated head Gern/SC/ST 1o the States and States to district |mptementmg
agenmesf the accounis for such expenditure was nof ma;ntamed separately at_-
each tovel, Audlt ohserved that at the grass root fevel, there was rio proper |
earmarhng of TSP funds and hence, no assurance that the final nbjectwe uf _
earmarking was getfing fuifiifed could be derived. Though TSP was a planfing -~
based strategy, allocations or earmarking wefe not based on tibal speciﬁp-p{ans.
Ministry of Tribal Affairs was r_leimer-inmived in the annual planning exercise.nor
 there were anyl,r quidelines detailing-thé processes for such oversight. As pe-r the
guideline, a dedicated unit was to be cnnshtuted in every Ceniral
Mm:stry!ﬂepartment as ncrclal unit for formutation and :mplementatton Gf TSP
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Audit -natieed—tﬁat—there—xﬁra—a‘ei%—iﬁ+fannaiioh of--noadal - Untds—a—the -
Mintatries/Depantnents. i

17, On enquity regarding the reasons behind the non-creadion of notat unit in
the Minisires/Mepartments for formulation and 'implem_eﬁtaﬁun of TSP, the

_ﬂ Departmertts of School Education and Literacy stated as under: -

“As pér the Adlocation of Business Rufes, 1961 (amended frdfn
time to timé], fhe Ministry of Tribal Affairs shall be the nodal Minisfry
for overall policy, planning and coordination of programmes of . .
development for the Scheduled Tribes. ‘A dedicated Unit (SCIE;T:
Cell} exists in the MHRD fo formulzate and .impfeme_nt Tribal Sub

- Pian” '

The Depafﬁ'nent of Highei‘ Education stated as follows: -

“There is a dedicated nodal unit viz. SC/ST cell functioning in
the Ministry of HRD. Besides, the-'variuus bodies-ai.su have a nodal
setip viz. UGG vide Order dated 2@.12.2013 had consfituled a
separate nodal committee to m.;ersee the Empierﬁéntaﬁﬂn_ of TSP
mmpﬂnenf in ‘fan‘cué Schermes héing implemenfed by them. AICTE
has sefup a moniforing commitice én 20.1.2016 to oversae the:
implementation of TSP guidelines and for formuiation of new

schémes to'implement the TSP nonms.”
‘The Ml;nistry of Tribal Affairs stated as under:

“The information has been sought from concemed Ceﬁtrai_
Ministries / Departments. As souﬁ as replies from cﬁncerned Central
Minfstries / Depariments are received, the Horrble Committee will be
apprised. In a meeting of sogial sectﬂf Ministﬁea held on 11.1.2017
in NITH Aayog, it was suggested that the TSP Ministries/Dapariments

.-
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shattdd-set up- n'taﬁitertng units and-indieate-Stafe-specific &alteaation'
: artd re!aaaa for the vuinerable sections separately under centrally

apanaorad schemes and Central Sector Schemes.”

. PQOR MA{BEMENT QF PRDGF{AMMES UNDER TSP

18. Audrt pﬂrrrted out that in Sarva Shiksha Abhwan (SBA), rmp[amantad I:}y'

4he Department of School Education and Ltteracy' there were inter-alia ahartfatt in

esfablishment of Kasturba Gandhi Bafika Vidhyalaya (KGBV); non astabttshmant |
and non—functtamng of "Model Cluster School for Girls’ due to nomn aflocation of.
funds; lack of basic amenities and facilitios notlcacl in Man;pur J&K and Gujarat;

ach-:mt unifarm  had not beent- distributed ‘as per nomis in the state of
Maharashtra, Chhattisgarh, Jharkhand, J&K, Assam and Andhra- Pradesh;
; daﬁctanmea noficed in appointment of !a-.:at language natwa teachers and non
availability of text books Tin the atata of Madhya Pradesh, Jharkhand
Chhattisgarh, Gujarat, Assam, Maharashtra and J&K; and shortage of ieachara__'
also natrced in the state of thattragarh GUJarat and Asaam. | '

19. With regard to shortfall.in establishment of KGBV, the Depaitment has;
stated that in respect of the State of Gujarat, the State has clarified that ali 89
KGBVs are cperational In their own buitding. In the case af the KGBV in Dahod- -
Khangela black, initially, the classroom and dining hall were utilized for {eaching '_
tﬁ-urpaaa and the two dnrmttariea' were -utllized as hostel during night. Now, an _
addiﬁnnat faciity for the haatat has been provided by the State. This has made .'

aaparata space available for classroom as well as -hostel. - In the case. of .

Maharashira, SSA, the Department haa atatad that there are 43 Educatlanally'
Backward Blocks (EBBs) located in 10 dtatncts of Maharashira. As per the
_provisions of the Scheme, 43 KGBVS have been sanctioned in these EBBs. The
' 'rarnamtng 25 districts of Maharashtra da not fulfil the criteria for aatabttahmg the
E{GBVa, in respect of Doongl, Rajouri, Jammu and l{aahrnrr the Stata haa'
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repnrted that the classes are field in the KG B‘Q’ owred building, but the's_‘tr.tc_leﬁis
stay in rented accommodation. The buifding is free from encroachment. The
" constriction of the KGBV would be completed once adeguate funds 'bemme
available. The KGBV under consiruction at ﬁnnz}gi, Rajouri has become -
" operational and is being run in the rented buitding -where the hoste! is availabie.
“The Department has further sfated that despite repeat&d written rerninders for

pmmdmg a ﬂumphance repnrt no reply has been received from J&K SSAso far.

20. With regard to non establlshment and nﬂn-funchnnmg of ‘Mndet {Iuster'
Schac}l for Girls', the Department has stated that the National ngramme for
Education of Giris at Elementary.!_evel (NPEGEL} Scheme was discontinued
w.ef 01.04.2014 and the unspent balance lying with the States and UTs in their
‘NPEGEL at_:cnunf would be utilized for implementing the approved inerventions
under SSA. The necessary mstructmn in this mgard is be;ng issued in-
mnsr.ﬂtaﬁan Interna[ Flnance Dmsmn MHRD,

21. Wih regard to lack of basic amenlttes ‘and faciliies, non dlstﬂbut[ﬂn of
_schucr[ uniforms, exclusion issues of ST students and sh-:rrtage of teachers, the
Departmeni has stated that Madfwya Pradesh SSA is ¥ying fo fulfil the vasant"-
post of teachers by. qualified residents and teachers and have been instructed to
use locat language while teaching to bridge Ieﬁrning gaps in-prirnary_ classes
(Class 1 & Ii]. Médhfa Pradesh, SSA has also statéd that theré is no sliartage of -
fext books in schools for tribal areas. The Department also stated- that _'
Maharashira, SSA has developad rnu[t{-hngual bouks for Tribsl students These
‘bhooks are deue[nped in ten different tr_iba_l Ianguages. Tobal teachers are also
| pinuidad teachers guide in different _trib_al language from 2015-16. Mﬁharas_htra
has iniﬁaiéd i develon 60 titles in current year 2016-17. Maharashira, SSA has - |
- aigo issued instructions fo an Education, Offi cef Dhule & Nandubar fo eﬁquiré-
o the H“!uhh..i of rion gl ibution of sshool unifonms. The report is awaited. The
Napanment has Satd Uit de soia !ggeau,d reminders to concerned Staies ‘m-
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4PF{NII:{E}_5| campliance. repo,pfr no—reply have beeq—mgewed—se far,; —h&ﬁ%d{.“"
Madhya Pradesh and Maharashffa

22, Audit also highilighied that in the National Programme of Mid-ﬁay Meat -
(NPMDM), it was, inter alig, found that in the test checked districts in eight states,
the Anntal Work Plan & Budget were neither prepared with aggreqaied daia
from schcnisﬁhincks nor there were any special plan-or projects for ST student,., '
nont-availability of kltchen sheds |nc:umplete mfrasf.ructure i kitchen inadequate

- krtchen dewces and insufficient drinking water, the chitdren were exp{}sed o
hea!th_ hazards as the meals were being prepared and served in upen and un- _

- hygieﬁir.; conditions; the grievance redressal mechanism was f_nuﬁd' to be non-
existent/deficient in seven States i.e. J&K, Gujarat, Andhra Pradesh, Kamataka, -

| West Bengal, Maharashira, Madhya Pradesh and Tamil Nadu; and Audit naticed
that supply of food grains, cooking cost and ufilisation of funds for MDM was riot
found to be suffident and regular to meet the needs of the children in the
selected states of Chhattlsgarh Assam, Andhra F'radesh Rajasthan Wesi_
Bengal and Tnpura '

Z3. The representatives of the Department of School Educatloﬂ & Literary
I'E-plled as. under ' o

“The - r-eiiaases under MDMS mﬁéspund fo the minifnum

' rnandatory 10.7 percent prescribed of BE for TSP by the erstwhile .

P[aﬁning Commission. The sanction orders for release of TSP or any

iﬂﬁrer category of cenfrgl assistance mentions that the funds should -

he wtifised for that purpose only 'an;i"separate and proper account of
the funds Teceived under TSP. The sch_cnofs have population of all

categories of children i.e. General, SC & ST and Mid Day-Meal is -

- provided to all students on school days imespective of their caste.
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However, MOM Division will foilow aff the instiuctions of @difas ang -

whan received.

All States/UTs have set up Public Grievance Redressal
mechanism under Mid day Meal Scheme. The States have instalfied
tolf ffeﬁnn._at State, Disfrict/Block leveis for re.ceiu_ing_cumplaints on
the implémentatian of Mid Day Meal Scheme. Complaint qués have
also heen installéd by some States in the schﬁufs far sﬂbmi*:ssic:-n-o_f :
griovances. Public h-earings are also c'rgén'ised in States for

_ Qﬁeﬁaﬂﬁe redressal. Prompt acfion is also taken by this Deparfment
- on fhe 'com'plalnts received through. medi_améwspaperé,- RTi
applications Ett’:._"'- . 1

' 24, Audit alsa noted that Information, Education & Communication (IEC) key
activities under the heaith schemes ie. NPCDCS énd NPHCE were nof carried
outfor the henefif of the tribal people during the petiod 2011-12 to 2013-14. Audit
further noted that the TSP fund had besn amalgamated with other funds and no
segregation was available at the state level. n the Nafional Programime for.
Prevenfion and Cochal of the Cancer, Diabetes, Cardiovascular Diseasés &
Stroke (NPCDCS) being implemented by the Ministry of Health and Family
Welfare there were fion conduct of behavior ahd fife style changes achivities; non
screening-of perschys for early diagnosis; treatment facilifies not _pmuidéd;
deﬁciency'_ih training activities; Inuh~éat'abﬁshment of Tertiary Cancer Centres
{TCCs), Infant disgasés etc. In National Programme for Healthv Care for the
E!deriy (NPHCEI there weré non cn_ﬁducting of [EC and mass _mé_dia acfivities;
ng heaith faciiities prowided:; deficiencies In ti'ainihg aﬁivities were-pﬂinted out by
the Audit. In Emmunisajﬁun there were less control aver Infant diseases, shaﬁfaﬂ _
in targels and -a_fd'ﬂ_e#ements, deficiancies in check-ups & distrbufion of [FA" -
‘tablets to pregﬁant women and shorfall in training etc. On infrastructure
" Maintenance Scheme (IMS) there were inadequate infrastrurjti.fres-, shorfage of
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—health facilily,hon . avaiiabiiii}r--Gf—LHEWGs,—IdeﬁGiénuies—-iﬁ— héﬁie—tfainiﬁg__—'&ar a

ANMAHVSMPWs [Male] etc. In Flexible Pool for State Programme
Implementation. Plan {FPSF‘IP) and Reproductive Chitd Heaiih Flexible Pool
(RCHF?) there were inadequate maternal health facilities, lack of child healkh

‘facilities, - inadequate training for family planning and non conducting of ARSH
acfivities etc, -

‘During oral evidence, the Commitiee highlighted shortfalis. in -he
implemerdation of National Health Mission (NHM) and raised cc:hcerns r.'m'
matters like non-availability of basic heaith care facilities, pnmary heaith care

- cenfres, shortage of dociors and nurses in the remﬂte areas, maccessmlllty to

i:-asn:fﬁrst aids in ﬂ'IE far-flung areas efc. and desired to be appnsed of the
measures undertaken by the Minisiry of Heaith and Famify Welfare fo resolve the

shortfalls and ensure that the tribal population, especlaﬂy i the remofe areas can

avail basic medmai ass;stance under NHM.

26. _Wrth regard_to the efforts towards addressing the mnc:em:s pointed out by .
the Commitiee, the representatives of the Ministri'_ of Healtfy and Family Weifare

stated as under:

- "We made sure that we had 184 districts identified in the
country which had a low percentile of health indicafors. But for tribal

“population we said that any district which has a lower avera_tge- than

t@we State will be selepfed for {his and they are known as the high

priodty districts and what we do with the high prierity districts is that
we aflocate 30 per cent additional resources to those districts so that

wEastruciure can come up. We have élso, under the National Heaith

Mission, taken special care to refax ROTMS. Fcr example, for a. subi '
cent“ﬂa the standard nomm is 5000 population, but for a tribal area it

is 3000: for 2 PHC ﬁ: ig 30000 for a normal area, it is ZUUUG fDI‘ the
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- _ - irbalpopulation: and whila it i 420000 for OSCIn o nomwd areaitls
80000 for a ibal population. '

Many States have ‘come up with innovations. For example,
Chhattisgarh reslise that in a fat-iiung area, it wﬁs extremely d'rfﬁcﬁif :
to get any -:_ibct::mr o serve iﬁ the PHC. They havé said now that 2 -
doctor who gets pd’sfed to F’-HC_goes there for two years and his
appointment order says that on this date, he_stands réﬁ_e_\}e.d_ foa.
parficular pq:sét' which is his choice post.- That is the incentive they
are gwing. Wé' have akeady put in an incentive jtﬁat we will -giﬁe
incentive of 30 per centin PG examinafion if thay go to rural areaé.-

- We ha'vé'nqw introduced a fime to care approach ﬁhe_l-'e we
have told the States that if a person is unable fo reach a health
facility, if he walks for half an hour, the State is entitled to additiona N

“infrastructure. For shﬁh areas we haué removed all papulation noms
and taken a timé_tn care approach. Many Stateé have re'spdndeu;[
well in this, there are other Stales ﬁhich have.not respanded so well. -
This inequity, particularly in the health sector, will continue betause
there are inter-State disparities, inter-State inequities and intra-State -
inequiies. We are frying to address this by identifying these'1B4 odd
districts. | will give you ahathe_r exampie as to how v;rel are catering fo -
this and how the expenditure has gone up in the tribal areas. It was
a difficult job 1o get a specialist in any of the tribal areas and the.
States were finding it very difficult to recruit on contractual basis. We

) hacf a mee‘hng with {he States and we tnuk a decision 1hat for such -

areas there will be no cap on the inonéy to be paid to the speclaiist if
he is recruited. [t cc:—ul-:‘j be T 1 fakh or it cauld be T 2 lakh.”
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. B WEAK mmg&mmm&:mmsm

2{. The FSP guideline enwisaged ihat centrai Ministries/Depariments wou!d ha
| responsible for monitoring compilance with TSP comienent of Cenfrally
Sponsared Schemes ‘The P]anmng Cammzssmn was fo montior the prugnass of
TSP -at the time of half yearly and afnual peﬁunnance reviews df the
'Mmtstnestepartments The nodai dedicated unit of the respectwe Minisiry was
to ensure that funds were released to the' concerned implementing agency timely
which in turn was to release funds to their field tevel implementing agencies.
Dissemination of information {o STs about the schemes/programmes a'_if_aiiab!e_'
for their dévelupment was the respansibifity of the nﬂdéi dediéated unit of STs in
the Ministries. The dedicated units were also to ensure follow up of the schernes
tmplemented and maintenance of proper recurds on assets created under TSP in
the- Ministry. Audit observed that non- functmnal dedicated TSP unit and non-
monitaring of Quarterly Progress Report by Planning Cnmmlssmn and non-
formation of Nadal Unit in the Ministry of Tribal Affairs and Ministry of Health &
- Family Welfare, f also nnt;ced non-establishment of Sub Plan Research Centre
and ncn—formaﬁun of Schedu[ed Tribe Education Management Infarmation

-System {SEMIS) in the Mtntstry of Human Re&uurce Development.

28, With regan:i fo nnn—preparatmn of Annual P[EHS the Minlstry of Tribal
* Affairs have stated as follows:

* “There was no direct involvement of Ministry of Tribai Affairs
{(MaTA) in preparation in the preparation of Annual Plans of Central
Miristries / Departments, as Allocation of Business Rules, 1961
provided that, “in regard to sectoral programmes and schemes of
development. of these communities poflcy,. ﬂiaﬁning, rnonitoring,
evaluation etc. as also their coordination will be the responsibility of

the concemed Central Ministries/ Departments, State Govemnments
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and—Umgniemioaf—&dmml t&rﬁans—i:lei.ﬁmea—i‘ﬁe—f—f hqrqﬁe:pn&u—
a [ist of tribal majorlty districts, and also ientitiod CREVEN DTN Q&

for pn‘nritizin:{.] interventions of line Ministries.

Cdnséquént upor the mandate for muniiaring of 18P .br_.r this

Minislry, the monitoring of TSP -will be done through oniine

tnonitoring system. The reports will provide inputs for annual plans of
 the TSP Ministries/ Departments.” |

29. With regard to the plan of action to improve the ‘maonifering of expenditure
of TSP fund and output against budget provisions, the Mmistry of Tribai Affalrs'__
staled that- '

“In a mesting of socia sector Ministries hefd on 11.1 .20‘[.?' in -
NITE Aayog, it was suggested that the TSP Minisﬁiesfﬂepaﬂments
should set up monitoring units and indicate State-specific allab.atiun_- _
and refease for the vulnerable sections separately under centrally
sportsured schemes and Central Secior Schemes. T['us would
" faclitate nodat Mlnlstnesfﬂeparhﬂents for befter mnmtarlng of
expenditure, output and oufcome against budget provisions made
for the weaker sections. ' \'

_ PMO has taken a decision that monitoring of TSP of Cenral
Mindslries / Departments will be done. by Ministry of Tribal Affairs.
ﬁcmrdingly, the Ministiy of Tribaf Affairs is i the process of
developing an online montitoring sy_sté_m for montioring of TSP of
Central Ministries/ Departments. This will, inter-aiiz, encompass:
= - Bonitoring of aiidcaﬁnns. : .

= WMonitaring of expenditure vis-2-vis allocations.
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- - Monitoring of physicalperformance ia—a&s_&ss—!—reﬂew-@utpuﬂ

Achievement agai_nsi physical -tafgats le. scheme-wise

performance of each Ministry / Deparimernt.

- Outcomné monitoring in'the intermediate term and long terin for -
each Ministry / Depanment scherme- \Mse Overall Mnnitnnnq

WI" be quari:erly, haifuyearly and dnnual hasis.

As per the mﬂnltﬂnng sysiem, lmp[emenilng agencles {Centrai .

_ Mlmstnes / Departments) are to repnﬂ their perfonnance by 15th of

the month following the quarter / financial year. !tt‘ltmstr;;r of Tribat - e

Affairs is to assess and Teview both financial and phys‘;ical:
performnance on fhe basis of the quarterly./ annual performance by -
- the oeﬁtral Ministries / Depariments and pubiicize the r&‘_fie‘;‘n' report
by 25th of tl:le month following the quarter / financiat year. Ministry /
Depariment-wise perfarmance will also be reviewed on a half yeariy
hasis jointhy by M[mstry of Tribal Affalrs and NiT! Aayoq.” -

The Department of Highey Education stafed as follows:

"All schemes ending on 31* March 2017 are being evaluated
by third parties. Based on their recommendations, action would be -

taken to further strengthen the scheme implementation.”
“lhe. Deparhnent of School Educaiicn & Literacy stated.as 'un_der:

“Toe ensure eﬁectwe Emplementatlon of schemes, there are
mbust manitoring systems in ptace which includes an annual audit

by independent Chartered Accountants empanalled w:’th the

Ceamptrofier and Auditor General (CAG) of India, a regular CAG ..

F
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—— auditg-system of coneuirentiinanshd—rovisas—ea well-as regiiar —————

| | infernal  audit. Component vise cusrieny reviews, an annud
Educational Management Information Sfa‘tem (E8ES) ard i‘egular
meefings with State officials are also held fo ensime effective
impleméntaﬁc:rn of the_;ﬁrc:-_gramme. The .qﬂartgr!y meeting Fihahce.

G;::l_ntroﬂers (FCs) of State Implemeniing- Societies (SISs) are

carvened by the Depariment to review the financial progress and -

-~ financial managefneni. A Manual on Financial Manag:_a’ment and -
Procurement also assists States in sfreémlining'implementaﬁnn and

financial management.”
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OBSERVATIONS/RECOMMENDATIONS

On perusal of the Audit Repor, oral evidence téndered and written
replies/submissions furnished by the Ministries of Tribal Affairs, Health and
'Family Welfare, AYUSH arid Deparfments of Seheel Education & Literacy
and Higher Education, fhe Committee find a number . of
shortcomings/discrepancies in the implementation of Tribal Sub-Plan (TSP)
~ like hon-adoption of specific notms for earmerking and release of TSP
funds, non-creation of a non-lapsable pool for TSP funds, weak
management of programmes undor TSP, de!aye and non-formulation of
nodal units, deficient monitoring system, non-implementation of
Information Education and Communication Programmes for the benefit of
the fribal people, incorrect release of TSP fund to the tribal majortty States
which do net qualify under TSP etc. Based on these findings, the
Committee have given their considered apinion in the sueceeding
.Paragraphs for effective implementation of the Tribal Sub- Plan.

1. BETTER FINANCIAL MANAGEMENT

The stategy for development of STs threugh TSP includes
: earmerkmg of Plan funds of Central MinistriesiDepartments info a separate
head of account fo etrengthen the administrative arrangements for proper .
utilisation and monitotring of the TSP funds. Howaver, the Cominitiee find
that there has been no segregation of TSP funds under a separate Head at
- State/DistrictiBlock level. The Department of Secondary Education &
Literacy has wtitten to all Stateef UTs for strict compliance on mainfenance
of separate account/record/Head for the funds received and expenditure
incurred under TSP from the Financial Year 2016-17 wherever possible, and
strictly from the next financial year Le. 2617-18 and reflected in the Final-
Utilization Certificate submitted to the Department. The Commitiee, opining
that such instructions should have been- issued much -eariler fo the
States/UTs, recommended that the Depertment should now take a more .
proactive appmeh in memtermg and keeping track of fund utilisation and
progress in the implementation of the Scheme so as to ensure efficient and
. fimely achievement of targets set under the plan. The Commiffee further -
 recommend that strict adherence {o earmarking of funds into separate
head at every fevel he made mandatory for release of funds.
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2. [POSITION OF PEH.&LFY UPON ERRING OFFIGIALS

The Connitfee are deoply concerned to note fhat TSP funds have
been released even fo non-tiibal populated States alongwith tribal majority
- Sftates in violation of TSP guidelines. The Ministry of AYUSH have admiticed
to the incorrect release of funds due to lack of clarity and have assured fo .
avold such lapses in future. The Committee are surprised that lack of
clarity and co-ordination between. the Ministry of Tribal Affairs and Ministry
- of AYUSH has resulted in inappropriate calculation of the percentage of-
tribal population in a State, tribal concentrated districts, etc. leading to
incorrect release of funds. While expressing their serious displeasure over
the state of affairs, the Committee exhort the Ministries concerned fo
-improve upan their coordmatlun and information showing mechanism and
take recourse fo all prec::autmnary and correctivelremedial measures
including imposition of penalty upon the erring officials and recovery of
incarrectly released funds SO as to obviate recurrence of such:
lapses/mistakes.

3. CREATION OF A NON.LAPSABLE POOL, FOR TSP FUND

The Comunittee note that despite the revised TSP guidelines and the
recommendations of the Inter-Ministerial Committee to transfer unutiiized
- TSP funds at the end of a financial year into a non-apsable pool of TSP
fund and allecation of proportionate funds from the Non-Lapsable Centeal
Pool of TSP fund (NLCPTF) to the Ministty of Tribal Affairs for
implementing sehemes exclusively meant for development of STs, such a
modality has not been. devised till date. The Ministry of Tribal Affairs have
infermed that the issue of Non-Japsable pool of funds is being handled by

. NITl Aayog in consultation with the Ministries concerned. The Ministry have-

simuitaneously advncated the creation of a non-lapsable pool for TSP fund.
The Committee are also of the considered opinicn that concerted efforts
should be made towards optimal utflisation of the alfocated TSP fund
within the given financial year and Non-lapsable pool for TSP fund be
created ai the earliest fo pool funds that could not he utilized due fo
unforeseen eventualities and unavuidab[e ctr«.umstanceq within the
5peciﬁc time period. '
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— 4. - BETTER PROGRANME MANAGEMENT ——— —_—

_ The Committee note that full amount was not released-for National
Programme for Health Care for the Elderly (NPHCE) and Naftonal
‘Programme . For Prevention and Conirol of Cancer, Diabetes,.
Gardiovascular Disease and Stroke (NPCDCS) due to high unspent halance
in these programimes under TSP. The Commifiee find that, in the case of
NPHCE, there was lack of health care and tralning facilities and the Ministry
of Health and ‘Family Welfare have not conducied IEC and mass mediz
activitlies to inform the elders of different health risks and treatments. In the

. ¢ase of NPCDCS, there was lack of activities for behaviour and life style
changes, non screening of persons for early diagnosis, deficiency in
treatment facilities and training activities, non-establishment of Tertiary.
Cancer Centres (TCCs); deficient treatment for Infant diseases etc. The:

 Committee are of the view that -had the Ministry of Health and Family

. Wekare formulated a comprehensive plan to spend the allocated fund

" under these programmes and diversify the expenditure on [EC acfivifies, -
traininig’ and health centres, health counsefling camps, screening and
health check-ups, etc., there would not have been any unspent balance of
funds, and mere importantly, these programmes would have achieved their -
goals. The Committee, therefore recommend that hence forth, while
formulating a comprehensive plan for the impiementatmn of these
programmes, the Ministry of Heaith and Family Welfare. shouid take mtu
consideration IEC activities for widening the reach of these programmes -
tlirough awareness, trainings and health counselling, health centres and -
innovative and interactive acfivities efc. so as to ensure effective and-

. efficient ufilization nf the al!ucated funds under NPHCE and NPCDCS for
betterment of the intended beneficiaries.

5. CREATION OF NODAL UNITS AT THE STATE/DISTRICT LEVEL

As regards creation of nodal units for the implementation of TSP, by

_the Ministries! Departments concerned, the Commitiee note that the
_ Departments of School Education. & V.iteracy and Higher Education have a.
dedicated Unit {SC/ST Cell} to formulate and implement Tribal Sub Plan
under the Ministry of Human Resource Development. Both the Depariments

- have stated that as per the Allocation of Business Rules, 1961 {(amended -
" from time to fime), the Ministry of Tribal Affairs is thae nodal Ministry for

24




uverall—pelrey—p!annmg—and—eaardm&ﬁcm —-of pget,mmme“ mf cf&xfeiapim:”:_
for the Scheduled Tribes. The Committee forthar note that MITE Aavoeg had

suggested that the TSP Ministries/Depariments should sct up RtoRionny
units and indicate State-specific allocation and release for the vulnerable
sections separately under cenfrally sponsored schiemes and Cenfral Sector
Schemes. However, in_formaﬁdn regarding the creation ot nodatl units af the
State and District.leve! is awaited froni the concemned States/District. The
Committee, recommend that all Ministries/Depariments concemed should
set up their own dedicated nodal units to ensure effective monitoring of

Tribal Sub Plan at the implementation stage. The  Committee further
_ recotnimend that the Ministry of Tribal Affairs issue instructions fo all
States to ensure timely formation of nodal units at the State and District

levels and consider withholding reiease of TSP funds to those States whlch

' have not created the nodal units.

6. CENTRAL NODAL UNIT FOR OVERVIEW

-The Committee note' that as per the guidelines of Plﬁnning-
Commission (2606), TSP was fo be implemented by consfitution of
dedicated unit in every Mimstry.-"Deparhnent. The Commitiee, however, note

that that thero were delays in formaiion of nodal umts; in f.he__
. Ministries/Degariments. Moreover, the Ministry of Tribal Affairs was neither

involved in the annual planning exercise nor were there any guidelines
detailing fhe processes for an uversight. As the basic objective of Tribal

Sub-Plan is to channelize the fiow of outlays from central
Ministries/Depasimenis by earmarking funds for the development of

Scheduled Trilies in the States, af least in proporiion fo their population;
the Committee are of the view that a central umit for oversight is an
absolute necessity.. The Committee, therefore, recommend that as
suggested by NITI Aayog, the Ministry of Tribal Aﬂ’alrs should create a
central nodal unit for oversight so as to facilitaie better co-nrdm&hun and
efficient Impiementatton of TSF’ thruugh an online monitoring system
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HEADS

The Gommitice find that even though funds from the Central
Government wete released under frifurcated bead Gen/SCIST fo the States
and frﬂm States to Distiict implementing. agencies, the accounts for such
expenditure fhiave not been maintained separafely at each level. Also there
is. no proper earmarking of TSP funds at the grass root level and

" allocations of funds have nof been based on tribal specific plans. The
Committee find it absurd that expenditure of funds released under three
' heads namely, Gen/SC/ST are not earmarked under separate head of
accounts. Since funds released under TSP are meant exclusively for the
tribais, it is pui‘suant to mainfain separate expend;ture account for each
category which wouid enable the Ministry o keep track nf the expenditure,
targets!- achievements and effective |mplementatlun of the TSP Scheme.
The Committee therefore exhort the Ministry to impress upon all Statés and
District implementing agencies to strictly adhere to maintemance of '
separate expenditure accounts and submit UCs under separate heads. The
Commiftee fusther recommend that the Ministry review the TSP strategy to
" ensure that fands allocated are not diverted elsewhere and expendtture
reported are linked with actual accrual of benefits to STs.

8. PENALISING NON-COMPLIANT STATES/DISTRICTS

The Committee find various deficiencies in the implementation of '
Sarva Shiksha Abhiyan {SSA) under TSP which inter-afia include shortfall
in estabiishment of Kasturba Gandhi Balika Vidhyalayas (KGBVs); non’
establishment and non-functioning of ‘Model Cluster Schools for Girls’;
lack of basic amenities and facilities; non distribution of school uniforms
as per norms; deficiencies in appumiment of local language native
teachers and non avaﬂablllty of text hooks and shortage of teachers. The
Department of School Education & Literacy hias clarified that beside the
States of Madhya Pradesh and Maharashtra, other States concerned have
not provided & comjiliance -report despite repeated reminders. Taking
serious note of the brazen negligence towards efficient implementation of
SSA at the State and District levels, the Gommittee, recommend that the
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itnp[emenﬁaﬁun and target achievement, set a mi:}imum standard/quality of
rostructure and penalize the nun=comp[iant States by withholding centrat
chare of funds. The Commitiee further recommend fhat the Ministry
condnct online inspections apart from periodical on the spot inspections!
verilcations to ensure proper implementation of pmg!i"ammes as per SSA -
guidelinesinorms. ' _ ' |

g.  INCLUSIVE ONLINE MONITORING SYSTEM

The Commitiee note that monitoring of TSP . of Central
MinistriesiDepartments would be by the Ministry of Tribal Affairs and
accordingly the Ministry is devetoping an online monitoring system for
Ceniral Ministries/ Departments. The system would encompass monitoring
of fund alfocations and expenditure and achicvement of physical targets
i.e. scheme-wise performance of each Ministry/Oepartment. The Committee
are of the view that in order to ensure implementation of programmes
under TSP as per guidelines and aiso to ensure fiow of benefits to the
fribals, it is imperative for noda! units at the Central level as well as the
State Ievel to have real time information sharing system. The Commitice
are also of the view that online monitoring system only at the Central -
Ministries/Departments would-be incomplete and ineffective as the Ministcy
is unabie to gain!cniiecﬂgathér information on fhe actual needs of the
tribals at the grass roof level. The Committes, therefare, recommend that
nodal units at the State level as well as District level be included in the
online monitoting system being developed by the Ministry at the earliiest.
The Committee desire to be apprised of the status-report in this regard

within six months of the presentation of this report. .

10, COMPREHENSIVE APPROACH IN THE IMPLEMENTATION OF NHM

-The Committee find a number of deficiencies i the implamentation of

' National Health Mission (NHM) like ‘non-availability of basic health care
facilifiss, primary health care centres, “shortage of doctors and nurses in
the femote areas, maccessibility fo basic/first aids In the far-flung areas
ofc. The Comemittee also note that the Ministry of Heatth and Family Welfare
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narses, providing mobile vans in remofe areas etc. to ensure basic medical
act:essihlhty in remofe areas. While appreciaimg the initiatives being taken
by the ﬂﬁlmstry, the Committee stress that funds allecated for programmes
under NHM be streamlined and utilized, keeping in mind, the varied needs
of the beneficiaries in order fo ensure a more comprehensive approach in -
the implementation. of NH#. The Committee, further recommend that in -

_ addition to the rémedial measures, the Ministry should also focus on

' preventwefprecautmnary measures and undertake [EC activities to educate
the tribal population on healihy Iwmg habits, henef' ts of samtatmn trafriing
for basic ﬁrst aid treatments etr:. '

i1. STRENGTHENING THE IMPLEMENTATION OF MDMs
In the :mpiementauan of Mid-Day Meal {MDM] Scheme the Commitice
find that no Annual Work Plan & Budget was prepared nor was there any
special plan or projects for ST students. The Committee also noté non-
avaflfability of kitchen sheds, incomplete. infrastructure in kitchens,
inadeguate kitchen devices and insufficient diinking water, exposure of
children to health hazards as the meals were belnig prepared and served in
open- and un-hygienic conditions; absence of grievance redressal .
mechanism ete, The Department of School Educafion & Literacy have
stated that schools have population of ali categories of chiidren Le. -
General, SC & ST and Mid Day Meal is provided to all students on school
days irrespective of their caste. The Depariment have further submitfed
that all States have public grievances redressal mechanism and
‘grievances, if any, are prompily resolved. The- Committee feel that the
Department has not conducted proper inspection of all concerned States/
Districts fo gauge the actual state of affairs in the implementation of MDMs-
across the country, in terms of schools and- infrastructure belig used for -
MDHis, quality of food, construction of kitchens as per gundel:nes etc. The
Committee, therefore, recommend that the Department of School Education
. and Lli:erary should either constitute a feam of its owWn or engage an
independent agency to conduct thorough inspecfion of all schools under.
BDM Scheme for requisite “remedial . action wherever warranted. The -
.. Commitiee desire to be apprised of the action taken by the Depaﬁment in
s rilgaﬂ:i writhidy 5ix munths of the presentation of this report
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Audit hdve highlighted that planmng for im piemenmtm:: of Gehemas

+ras deficient as the plans were formmulated without specific considerafion
of tribal beneficiaries as required under TSP. The Committeé feel the need .

to strengthen thie planning process with the involvement of the community

‘especially in tibal dominant blocks. The Commitice opine that it is

imperative to identify and prmritize issuesfcancerns of the locat communify
in the planning and decision making process. The Commitiee therefore
recommend that inputsisuggestions of local {ribal community should he

sought -before finalizing the plan for implementation of any programme -
under the TSP. The Committee are of the view that this would enable the
:mplementmg agency to pin point issues that need special attention and -
-devote additional fund, human resource and time for resolution of the same.
and énsure flow of benefits to tnhal cummumttes under the respecﬂve
' programmesfschemes.-

13. - PROMPT ACTION ON ISSUES HIGHLIGHTED BY THE COMMITTEE

The Gnﬁtmiﬂée note that during the sitting of the Sub-Cummittee'[V
on 05.01.2017, the representahves of the Ministries of Tribal Affairs, Health
and Family Welfare, AYUSH and Deparhnents of School Education &

Literacy and Higher Education were requested to furnish their written

replies and comments on some issues and points relating to their
Minisfries/Departaents. While the Ministry of Tribal Affairs, Departments.of
School Education & Literacy and Higher Education and the Ministry of
AYUSH have fumished the requigite written information, the Ministry of
Health and Family Welfare have not furnished written replies to the relevant

points relating to them in spite of repeated reminders. Taking a serious -
note of such aberration, the Commitiee caution the Ministry of Health and

Family Welfare to be more alert and careful -in. future and undertake

immediate measures to tackle Issues like discrepancies/lacunae in the
impletheniation of immunisation programme, shortfalls in providing.

maternal heaith facilities, child health facilities etc. under the Child Health
Flaxible Pool, foopholes in the implementation of Flexibie Poel for State
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Fiexible: Pool {RGHFP) etc. The Commiltee desire fo be apprised of the
~ action taken by the Ministry of Health and Famity . Weliaie on fhese issnen.

within slx maonths of the presentation of this report.
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